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. |

Judgement

( As per Hon, Mr, Justice v, Neel%dri_ﬂan, Uice Chairman )

i |
| |
Heérd sri V. Ajay Kumar, learned counsel ﬁor the appli-

~cant and Sri N.V, Ramana, learned’caunsel Por the respondents.

2. This 0A was filed praying for direction to the respon-

dents to regularise the service of the applicant in the cate-
gory of Production Assistant with |effect from 14-8-1992 with

"all consequential benefits.,

3. The applicant was initially appointed as Casual General
! .

! !
Assistant in Doordarshan Kendra, Hyderabad, 0n}24-11-1988. He

worked in the said cadre in various spells aftgr Februagy, 1991,
. l |

He was appointed as Casual Productiaon Assistanﬁ on 20-2-1391

and he worked for 30 days in different spells upto 25-9-1991,

4, The Casual Artists of Doordaﬁshan Kendra made represent-

~ation to the Management to regulafise thei# servicesdhen their

demand in regard to the same was not acceded téithey approached

the Principal Bench and some other Benches of QRT. The

Principal Bench suggested a schem4 for regular?aation. it

. [ :
lays down interalia that ueightagelo? one year :for each

calendar year has to be given if t%e casual aréists whn worked ﬁJV
not less than 120 days in a calendar year  and ﬂf on that basis
a casual artiste is within the maximum age sti&ulated\by

9-6-1992, his servicey has to pe rbgularised. i

. Ly ; . ’
3. Another condition that hae~$e—bg}stipulat%d that the

Casual Artist should have worked for 120 days fn atleast one

of the relevant calendar years,
‘ ) I
&, Ultimately in pursuance of thE‘suggestinn

|
loP the

Prihcipal Bench)Scheme for regular%sation of th@ services

! oes2.




To

1. The Director, Doordarshan @nd'r-a,
Ramantapur, Hyderabad.

2. The Director General, Doordarshan Kendra,
Mandi- House, Copernicus Marg,New pDelhd,

3. The Secretary, Union of India,
Ministry of Information and Broadcasting,
New Pelhi.

4. One copy to Mr.ve.Ajay Kumar, Acdvocate, 5=9«22/14,
Adarshanagar, Hyderabad.:

5. One copy to Mr,N.v.Ramana, Addl. CGSC CAT.Hyd.
6. Cne copy to Idbrary, CAT, Hyd.
7. Ohe spare copy.

- pvm

I'-*-q—w R LN R, [mmecn b s Ay GahE M e s

-

u  amArkn A e -

'

———



4

-days in-a calendar:year and'he‘uould_haue come within the

of the Casval Artists of Ooordarshan was evolved as Per

OM dated 9~6-1992, T

. The applicent had-not worked:for 120 days in any
| S

. | )
of the calendar years., He worked for 128,days only in

1989, It is pleaded for the applicant that but for the
3 l Il
viglation of the directions of the Eentral Government and

- \ \ - b
Director General,;qg£§-1ghe would have worked for more

T,

purvieuw of the regularisation scheme and he should not be
deprived of that benefit for tée lapse on the‘part of R-1
and hence his servicebhave to Le regularised,

2. It is now stated for the respordents that revised
guidelines as per No.2(§9/86%§§ dated 17-3-1994:J§§T183ued
for regularisation of the Casual Artists in Doordarshan
Kendras, and the case of the aﬁplicant was considered on
the basis of the above reviseé guidelines and hés name was
included in the panel of elig%ble Casual Aftists to be
regularised in future uacanciés.

(Learned standing counsel ' Par the~r95péndents submitted
tha the above submission is made in pursuénce of letter
No.TYH/21/34/92/Adn/7627 dated 11-10-1994),

%,

services of the applicant in the post of General Assistant

As it is nou stated Por the respondents that the

will be regularised in Pufﬁ}e:vacancies as and when his
turn arises, noéﬁ?her order has to be passed in this DA.

Accordingly it is ciﬁgéﬁ. No costs,/
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1. The Director, Doordarshan Kendra.
: Ramantapur, Hyderabad.

2. The Director General, Doordarshan Kendra,
' Mandi- House, Copernicus Marg,New Delhi,

3. The Secretary, Union of Ihdia,
Ministry of Information and Broadcasting,
New Delhi.

4., One copy to Mr.veAjay Kumar, Advocate, 5-9-22/14,
'~ Adarshanagar, Hyderabad.-

S. One copy to Mr,N,.v.Ramana, Addl. CGSC CAT.Hyd.
6., Cne copy to library, CAT,Hyd.
7. One spare copy.
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of the Casual Artists of Doordarshan was evolved as per
0M dated 9-6-13992, _

i. The apﬁlicant had not uorkéd~for 120 déyé in any

of the calendar:years. He worked for #gg days only in
1989, It is pleaded for the applicant that but for the
Uioiation of the directions of the Central Gduernment and
Director General;}£§2§-1bhe'géuld have worked for mere
‘days in'a calendar:year and'-he would have caome within the
purview of the fegularisétinn4scheme and He‘sﬁould not be
deprived of that benefit for the lapse on tHe part of R-1

and hence his servicebhave to be regularised,

@?, It is now stated for the respomdents that revised

guidelines as per N0.2(%3/864§£ dated 17—3—1994\&#§;ugssued ‘

de
for regularisation of the Casual Artists in Doordarshan

Kendras and the case of the applicant was considered on

the basis of the above revised guidelines and B&s name was
included in the panel of eligible Casual Artists to be

regularised in future vacancies,

(Learned standing counsel for the~respoqdents submitted
tha the ahove submission is made in pursuaéce of letter
No.TVH/21/34/92/Adm/7627 dated 11-10-1994),

%ﬁ. As it is now stated for the rESpondanté that the
services of the applicant in the post of Generél Ressistant
will be regularised in fuiﬁ&e vacancies as and when his

- ‘m‘ ‘ - a
turn arises, no@é}her order has to be passeg in this 0A,

Accordingly it is ciﬁﬁéﬂ. No custsv/

(U. Neeladr1 Raag)
Vice Chairman

(4,8, Gort
Member (Admn

Dated ¢ June 6, 95
Dictated in Open Court
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Dispoged of with directions,

Admi%tea and Interim directions ,

Dismipsed.
Dismifksed as withdrawn

Dism;ssed for default .-

orderLd/Rejectedf’““~

No.order as to costs.





